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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI ‘

0.A. No. 70 OF 2023

IN THE MATTER OF: -

M.K. SHANMUGAM
...APPLICANT
VERSUS

THE MEMBER SECRETARY AND 13 ORS. :
...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 16 TO THE ORIGINAL
APPLICATION FILED BY APPLICANT UNDER SECTION 14, 15 R/'W
18(1) OF THE NGT ACT, 2010

MOST RESPECTFULLY SHOWETH:-

PRELIMINARY OBJECTIONS :-

1. That the present application has been filed by the applicant without any basis
and without any information against the private respondents with truncated

facts and the application deserves to be dismissed in limine.

2. That the applicant has impleaded the Respondent No. 10 in the present Original
Application and there is no specific averment about the 10™ respondent’s
manufacturing process or what pollution control measures the unit has installed
or whether the unit is operating its industry in compliance with the
environmental safeguards. The applicant has filed this instant application on
imaginary information that the Respondent No. 10 is discharging effluents and

dumping its waste in water body and are burning the same.
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3. That the applicant has not arrayed the President, Village panchayat, Vengadu
Village, Pillaipakkam, Sriperumbudur Taluk, Kancheepuram District as a
party respondent who is incharge of the municipal solid waste disposal in the
said area and in the absence of the said local body as a party to this application,
it is hit by non-joinder of necessary parties and on this ground alone the
application is liable to be dismissed. As per the judgment of the Hon’ble
Supreme Court,

“a necessary party is a person who ought to have been joined as a party and
in whose absence no effective decree could be passed at all by court.”

Thus as per the settled law, the President, Village panchayat, Vengadu Village,
Pillaipakkam, Sriperumbudur Taluk, Kancheepuram District is necessary and

proper party in the present application.

4. That the applicant has arrayed the Respondent No. 10 as a party respondent in

the above application for extraneous reasons.

PARAWISE REPLY FOR THE FACTS OF THE CASE:-

1. That the contents of the para no. i are matter of record and as such need no

reply.

2. That the contents of the para no. ii are matter of record and as such need no

reply.

3. That the contents of the para no. iii are matter of record and as such need no

reply.

4. That in reply of the contents of the para no. iv, it is denied and submitted that
the applicant has filed the present application with malafide intentions to harass

the Respondent No. 10.
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That in reply of the contents of the para no. v, it is denied and submitted that

there is no concern with the Respondent No. 10.

That the contents of the para no. vi are matter of record and as such need no

reply.

That the contents of para no. vii are denied as stated. It is categorically denied
that the Respondent no. 10 is a spring manufacturing unit and it is no way
related to the discharging of trade effluents and the same has been observed by
the Tamilnadu Pollution Control Board that there is no trade effluent generated
in this unit in its proceedings dated 14.07.2020. There is no trade effluent
generated from the unit and the only waste generated is domestic waste which
is disposed through the soak pit and as abundant caution we are assuring
properly to construct a sewage treatment plant for the disposal of the domestic

sewage.

That the contents of para no. viii are denied as stated. It is categorically denied
that the Respondent no. 10 have obtainéd consent to operate from the
Tamﬂnadu pollution Control Board under the Air Act in consent order No.
2008232269690 dated 14.07.2020 valid till 31.03.2024 and also under the
Water Act dated consent order No. 2008132269690 14.07.2020 which is valid
till 31.03.2024. The Respondent no. 10 has been following all the conditions
imposed by the Board and this unit is no way causing air and water pollution
as alleged by the petitioner and this unit always ensures that everything is
within the prescribed limits prescribed by the Board. The Respondent no. 10°s
unit is a green category unit and is been operating with valid consent from the

1 and 2" respondents herein.
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9. That the contents of para no. ix are denied as stated. It is submitted that with
respect to the dumping and burning of waste materials in the said water body
is to be ascertained by the local body and the Respondent no. 10 is no way
responsible for the same as it does not dump or burn anything outside and

disposes it off through the local body.

10.That in reply of the contents of the para no. x, it is denied and submitted that

there is no concern with the Respondent No. 10.

11.That in reply of the contents of the para no. xi, it is denied and submitted that

there is no concern with the Respondent No. 10.

12.That in reply of the contents of the para no. xii, it is denied and submitted that

there is no concern with the Respondent No. 10.

13.That as abundant caution to treat the 10 respondent’s domestic sewage, a
purchase order has been placed for 30KL non electric sewage plant on
08.09.2023 and the said STP is being installed only for the domestic sewage
waste and it is reiterated that there is no trade effluent generated by the 10%

respondent.

That the contents of para no. i of the Limitation of the Original Application are

matter of record and hence need no reply.

It is most respectfully submitted that in view of the aforesaid preliminary
objections and submissions in the para wise reply, the applicant is not entitled
to any relief as claimed by him in his interim prayer and prayer in the present

Original Application.
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PRAYER:-

In view of the aforesaid facts and circumstances it is most respectfully
prayed that this Hon’ble Tribunal may be pleased to dismiss the present
Original Application as devoid of merits with exemplary costs and to pass any
further order or any other orders that this Hon’ble Tribunal may deem fit and

necessary and thus render justice.

Place : Chennai RESPONDENT No. 10

Dated: 01.08.20244
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI
0O.A. No. 70 OF 2023

IN THE MATTER OF. -

M.K. SHANMUGAM
...APPLICANT
VERSUS

THE MEMBER SECRETARY AND 13 ORS.
...RESPONDENTS

AFFIDAVIT ON BEHALF OF THE RESPONDENT NQ. 10

I, B KARTHIK KUMPR s/0 (. BALASUNDARAM aged about ngears, residing
3™ 2 eelomal €x fonsia - dinnai - ¢
at NO.Ib, 3 ¢npse stout , 8 Exlnsia , Teynomp el  biennal - ooy g
and having office at Plot No. S - 12, SIPCOT INDUSTRIAL PARK, 2™ Main
Road, Vengadu Village, Pillaipakkam, Sriperumbudur Taluk, Kancheepuram —
602 105 do hereby solemnly affirm and declare as under; -

1. That I am the Managing Director of the 10™ Respondent company in the above
Original Application and as such, I am well conversant with the facts of the

case and competent to swear this affidavit.

2. That the contents of the accompanying reply to the Original Application of the
Applicant has been drafted by my Counsel as per my instructions and the
contents of the same have been duly read and understood by me in vernacular
language. I hereby state that the facts stated therein are all true and correct to
my knowledge. The facts stated therein may kindly be read as part and parcel
of the present affidavit also as the contents of the same have not been

reproduced herein for the sake of brevity.

" DEPONENT



VERIFICATION:-
Verified at Chennai on this 7th day of August, 2024 that the contents

of the above affidavit are true and correct to the best of my knowledge and
belief, no part of the same is false and nothing material has been concealed

therefrom.

DEPONENT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

IN THE MATTER OF: -

M.K. SHANMUGAM

SOUTHERN ZONE, CHENNAI
O.A. No. 70 OF 2023
...APPLICANT
VERSUS

THE MEMBER SECRETARY AND 13 ORS.

INDEX TO THE TYPED SET OF DOCUMENTS B

...RESPONDENTS

- PAGE NO

SNO | DATE PARTICULARS

1 01.07.2017 | GST Registration Certificate 10

2 21.08.2020 | MSME Udyam Registration Certificate 13

3 14.07.2020 | Consent to Operate given by the
Tamilnadu Pollution Control Board under 15
the Air Act

4 14.07.2020 | Consent to Operate given by the
Tamilnadu Pollution Control Board under 18
the Water Act

5 12.05.2019 | Factory License 21

6 18.10.2022 | Tamil Nadu Fire &Rescue Service Fire 29
License

7 19.12.2020 | Certificate of Competency issued to a 23
person

8 07.11.2022 | Health Clearance (Sanitary) Certificate 26

9 26.12.2022 | Letter to the Tamilnadu Labour Welfare 57
Board
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20.04.2023

Letter to Deputy Director of Industrial
Safety and Health regarding Form No.11

28

It is certified to be the True Copies of the originals.

Place : Chennai

Dated:07.08.2024

L ke

Couge) For ﬂu[m@mr 1o

RESPONDENT No. 10
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Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number :33AAACA9174A174

1. [Legal Name ACCURATE SPRINGS PRIVATE LIMITED

2. Trade Name, if any ACCURATE-SPRINGS P.LTD

3. Constitution of Business Private Limited Company

4, Address of Principal Place of S-12, SIPCOT INDUSTRIAL PARK,, PILLAIPAKKAM/
Business VENGADU VILLAGE, Kanchipuram, Tamil Nadu, 602105

5. Date of Liability 01/07/2017 ‘ ‘

6. Period of Validity From 01/07/2017 - |To NA

7. Type of Registration Regular

8. [Particulars of Approving Authority

Signature

Name

Designation

Jurisdictional Office

9. Date of issue of Certificate 20/09/2017

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated digitally signed Registration Certificate issued based on the deemed approval of the application for
registration

10
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Annexure A

WU R

GSTIN 33AAACA9174A1724
Legal Name ACCURATE SPRINGS PRIVATE LIMITED
Trade Name, if any ACCURATE SPRINGS P.LTD

Details of Additional Places of Business

Total Number of Additional Places of Business in the State 9

Sr. No. Address

1 2/320, KATHIRNAICKEN PALAYAM, CRPF ROAD, THOPPAMPPATI POST, Coimbatore, Tamil
Nadu, 641017

2 2/320, CRPF ROAD KATHIRNAICKENPALAYAM COIMBATORE, Coimbatore, Tamil Nadu;
641017

2/320, CRPF Road, Kathirnaickenpalayam, Coimbatore, Tamil Nadu, 641017

No 320, CRPF Road, Kathirnaickenpalayam Thoppampatti post, Coimbatore, Tamil Nadu, 641017
No 320, CRPF Road, Karhirnaickenpalayam Thoppampatti Post, Coimbatore, Tamil Nadu, 641017
No 320, CRPF Road, Kathirnaickenpalayam, Coimbatore, Tamil Nadu, 641017

No 320, CRPF Road, Karhirnaickenpalayam, Coimbatore, Tamil Nadu, 641017

No 230, CRPF ROAD, KATHIRNAICKENPALAYAM, Coimbatore, Tamil Nadu, 641017

NO 320, CRPF ROAD KATHIRNAICKENPALAYAM THOPPAMPATTI POST, Coimbatore, Tamil
Nadu, 641017
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Annexure B

|12

GSTIN 33AAACA9174A174
Legal Name ACCURATE SPRINGS PRIVATE LIMITED
Trade Name, if any ACCURATE SPRINGS P.LTD

Details of Managing / Whole-time Directors and Key Managerial Persons

Name
i Designation/Status
- Resident of State

Name

- Designation/Status
= Resident of State
-Name

~ Designation/Status
’ Resident of State

: Name
Designation/Status

Resident of State

CHIDAMBARAM BALASUNDHARAM
MANAGING DIRECTOR

Tamil Nadu

CHIDAMBARAM RAMAKRISHNAN
‘DIRECTOR

Tamil Nadu

BALASUNDHARAM KARTHIKKUMAR
DIRECTOR

Tamil Nadu

RAMKUMAR

DIRECTOR

Tamil Nadu
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Udyam Registration : Zero cost, No Fee and Free Registration of MSMES. 1his is official website ot Govt. of India, Ministry of MSME. No other website/portal/app is ofticial. MSMEs are requested o do MS. ..

Name of Enterprise

M/S ACCURATE SPRINGS PRIVATE LIMITED

Type of Enterprise  SMALL Major Activity | Manufacturing
Organisation Type | Private Limited Company Social Category | OBC
. Date of Commencement of
Date of Incorporation | 25/03/1996 \ \ Lo 01/06/2003
Production/Business
Linit(s) Details
Unit - " .
SN Name Flat | Building village/Town | Block Road City Pin State | District
Accurate
Springs
1 er MBS s 12 | SIPCOT Industrial Park Vengadu Village Pillaipakkam | Sriperumbudur | 602103 TAMIL KANCH]
Private NADU
Limited
Accurate
. Springs | UNIT-12/320, I . TAMIL
2 THOPPAMPATTL | KATHIRNAICKENPALAYAM | CRPF ROAD | THOPP ! 1 !
Private | Il KATHIRNAICKANPALAYAM . AM | CRPFR AMPATT!| 641017 NADU COIMBY
Limited
Official address of Enterprise
Flat/Door/Block No. $-12 Name of Premises/ Building SIPCOT INDUSTRIAL PARK
Village/Town PILLAIPAKKAM Block VENGADU VILALGE
Road/Street/Lane SRIPERUMBUDUR City KACNCHEEPURAM
State TAMIL NADU District KANCHIPURAM , Pin : 602105
Mobile 5340042151 Email: aspl@accuratespringspytid.com
National Industry Classification Code(S)
Sho.  Nic 2 Digit Nic 4 Digit Nic & Digit Activity Dai
fi ’ F\iaggfact:rﬁ of 2599 - Marufacture
abricated meta of other fabricated {25993 - Manufacture of metal cable and other articles made of wire (except for )
1 iproducts, except Manufacturing: 21/

machinery and
equipment

metal products
n.e.c.

electric transmission)

2 imachinery and

28 - Manufacture of

eguipment n.e.c.

2821 - Manufacture
of agricultural and
forestry machinery

28219 - Manufacture of other agricuttural and forestry machinery n.e.c.

Manufacturing | 2

29 - Manufacture of
3 Imotor vehicles, trailers
and semi-trailers

2930 - Manufacture
of parts and
accessories for
maotor vehides

29301 - Manufacture of diverse parts and accessories for motor vehecles sucs
axles, road wheels, suspension shock absorbers,
raciators, silencers, exhaust pipes, catalysers, clutches, steering wheels,

as brakes, gearboxes,

s &

steering olumns and steering boxes etc,

Manufacturing 2

29 - Manufacture of
4 imotor vehides, trailers
and semi-trailers

2930 - Manufacture
of parts and
accessories for
motor vehicles

29302 - Manufacture of parts and accessories of bodies for motor vehicles

such as safety belts, airbags, doors, bumpers

Manufacturing) 2

I 7 R AT T T P T NIV TI 7 RPN W T PRIt JR
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6/4/2021

Udyam Registration : Zero cost, No Fee and Free Registration of MSMEs. 1his is official website o Govt. of India, Ministry of MSME. No other website/portal/app is official. MSMEs are requested 1o do MS. ..

hHrce:ihidvamranictration Aoy in Bl 1Ay rara A melis ot o omy

26 - Manufacture of 2930 - Manufacture | 29304 - Manufacture of motor vehicle electrical equipment, such as generators,
. . . iof parts and alternators, spark plugs, ignition wiring harnesses, power window and door LR B
5 tmotor vehicles, trailers . 0T o Manufacturing {21/
and semi-trailers accessories for systems, assembly of purchased gauges into instrument panels, voltage
' T motor vehicles regulators, etc
DIC KANCHIPURAM
MSME-DI CHENNAI
Date of Udyam Registration 21/08/2020
¥
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Form No.4 - Registration and Licence to work a factory
[Prescribed under Rule 4 {8} of the Tamil Madu Factories Rules 1850)

Registration Number : KPM09554 Licence Fee : ¥ 96,000/-

Licence is hereby granted / renewed to Mr. C BALASUNDARAM valid cnly for the premises detailed below for
use as a factory employing not more than 100 workers on any one day during the year and using installed horse
power inclusive of mobile equipment not exceeding 250 horse power subject to the provisions of the Factories
Act, 1948 and the Rules made thereunder.

This licence shall remain in force till the 31st day of December 2020 unless such licence is cancelled before
that date under rule 109.

Name of the factory : ACCURATE SPRINGS PVT LTD

Description of Licensed Premises

The licensed premises shown-on Plan No. R.Dis D/0000/0000 dated 14/12/2017 are situated in Door No. / Plot
No.: §-12, SIPCOT INDUSTRIAL PARK, Vengadu Village, PILLAIPAKKAM, Sriperumbudur Taluk, Kancheepuram
District - 602105.

Digitally signed by S ANANTH

Date: 2019.12.05:14:19:20IST
Reason: Factory License

Date :5/12/2019 ‘ Joint Director of Industrial Safety and Health, Kancheepuram
Renewals
SI.No Date of Fee for Date of Signature of
e Renewal Renewal Expiry Joint Director
1 5/12/2019 96,000/~ 31/12/2024
Amendments
Amended to .
Amended to - i Signature of
Si.No. Employ maximum number Additional fee ; X
Install horse power of workers Joint Director
1.
2
Transfers
Name of the person Signature of
to whom transfered Name of the factory Joint Director




TAMIL NADU FIRE & RESCUE SERVICE
FIRE L ICENCE
Under section 13 of the Tamil Nadu Fire Service Act. Ng.40 of 1985 and with Tamil-
Nadu Fire Service Rule 1990- Appendix-111

»

License No. 729 12022 Daie: &, /0 2022

R.CNo.TOS7/AZ022

License is hereby granted under section L 13 of the Tamil Nadu Fire Service Act 1985 for items

Manufacturing of Springs within the Jurisdiction of Vengadu Village Panchayat at the Name of

npany Mis. ACCURATE SPRINGS PRIVATE LIMITED, (G+1), No.5-1 ?M Sipeot Tudustrial

¥

Park, Vengadu Village, Sriperumbudur Tab i, Kanchipuram District, Subic the conditions

noted and such other conditions as may be prescribed. The 2}3;@{3{3@1‘&;?:‘; was done by Station Of

Sriperumbudur-on 1, 102077 andd this License is iv‘\am b ?“7 e 2023
("?{)M}ITJ{,}NS

g

1 The Installed Fire fighting instelation should be maintained periadically.

2. Stafls should be trained in preliminary five fighting as ;m CROMDIGTIA Home (Police- 175,
Dated: 17082005 with Fire and Reseue Services Department.

3 fire deill should be conducted at Teast once n-a year with the local Fire and Rescue Service
authorities and 4 perimanent vegister should bes natniained,

4. This License is valid for one year from the date of issue.

5. The applicant will also get Licénse/No objection ceptiticate from othir depariment

i

P

i

6, 1f here is any deviationfrom the Govt. Rule and Actthe Heense issued will be cancelled aumxmiiwﬂ

{(Office Seal)

\Tﬁh and Heseue
K h shipuram Distriet,
Canchipuram.

To:

WA/S, g8 pr imited,
?‘éf;,»f?»««i‘i‘{, fM wm fmim rial Park,
Vengadu Vi il e, Sriperumbudur Taluk,
Kanchipuram District.

Copy tor The Deputy Director, North-West Region, T.NERLS, Vellore.

22
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GCOVERNMENT OF TAMIL NADU
DIRECTORATE OF INDUSTRIAL SAFETY AND HEALTH
o Chennai- 32.
No.H1/19457/2020 Dated: 19.12.2020
CERTIFICATE OF COMPETENCY ISSUED TO A PERSON
{Under Sub-Rule (2 of Bule 2A

‘ 1, #.V.Genthilkumar, the Director (FAC), Industrial Safety and Heglth in
evercize of the powers conferred on me under £ on 2 {ca) of the Factories Act
and the rules made there under, hereby recognize THIRULM, ULAGANATHAN,
34/83, Third Floor, Mandavell Street, Mandavelipakikam, Chennal - 600 048, Lo be
 Competent Person for the purpose of carrying out examinations ard cortification
: siability of buildings used in 2 factory located in the State of Tamil Madu
under section & of the Factories Act, 1948 and the Rules made there under,

’i’zk’xi’g certificate is valid for Three Years from 189.12.2020 fo 18.42.2023

. “ﬁ\m certificate is issued subject to the conditions stipulated hereunder:

Tests, Examninations and :§J’nsm§~‘;&§mm shall be carried out in accordance with
the provisions of the Act and Rules made there under.

Tests, Examinations Inspections shzll be carried out under the direct
supervision of the competent person.

i} The Director, trdustrial Safety and Health, Chennal - 32 reserves the right to
revoke or amend this order at anytime during its validity period in accordance
with the provisions under Sub-rule (4) of Rule 2-A of the Tarmil Nadu Factories
Rules 1950,

) Record of the daily work done by the Competent Person should be raintained
irn @ log book, incorporating thergin the name - the factories, the details of
work done. observations made, directions given, sl




o

' m:m rest certif

, | contain the latest
@ Certificate of competency issued to 2 person {or) Institute
with the validity period of the competency.

icates issued by the Competent Person sha

No. and date of tf
by this office, along

The Competent Person shall make an application with all relevant documents
; ate, if needed 30 days mefore the expiry of this

b
for issuance of fresh cortific
cartificate,

. A ¢

Director (FAC),

tndustrial Safety and Health,
., Chennal-32

Thirg. M. Ulaganathan;

£

34/83, Third
Mandavel

Chpnnal » 5

Finor, Mandavell Street,,
.

#

2w

3 &
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| LITED s housed and examined the various parts including the Foundations as shown in the complete
e

Lardln
| Res Add Tor
{ 3 «::a{ T N% “mmma&\ Futhers HIBNY

| Name of the Factory ACCURATE SPRINGS PRIVATE LIMITED

Village, Town & District in which " - Vengadu Village, Fillaipakkam

the Factory is situated Sriperurabiudur Taluk,
‘ Kanchipuram Distect

“Full Postal address of the Factory ' ACCURATE SPRINGS PRIVATE LIMITED

Plot, Nas 5142, SIPCOT Indusirigdl Park
- Nengadu Village. Pillaipakhkam.
- Sriperumbudur Taluk, Kanchipuram District - 602 105
| Name of the pocupier of the Factory | Thiru. C.BALASUNDARAM
| Mature of Manufacturing Process to be carried  COILED SPRINGS

an i the Factony
Mumber of Floors on which workers emploved  Ground & First Floor |
‘ ¢ that | have inspected the Building on 04.G7.2023 in which ACCURATE SPRINGS M‘% VATE

plars approved by the JOINT DIRECTOR- Kanchipuram, DIRECTORATE OF INDUSTRIAL BAFETY &
HEALTH. Guindy, Channal - 600 032 in his lefter Moo 1 Dis: C/3305/2023 dated 01.06 2023 with special
refirehi e o e Machioery, Plant that have %}%mf‘a installed,

Fare of the opiiion at the buiding has been construcied in gecordance with the plans approved by the
JOINT DIRECTOR- Kanchipuram, DIRECTORATE OF INDUSTRIAL SAFETY & HEALTH, Guindy,
Chennal- 800 D22 00 s lotter No: R.Dis) 330512023 deted U106 2027 hal is struciurally sound and s
stability will not be endangered by the use as a Factory Tor manufacture of COLIED SPRINGS for which
the Machinery, Plants ele installed are intended,

‘ Chennal 600 028
Dmte: 04.07.2023




DEPARTMENT OF PUBLIC HEALTH AND PREVENTIVE MEDICINE

R No. 9420/ 2022/84 ice of the,
Depuly Director ol Health Services,
Bancheepuram,
Dater 07/ 11 /2023
HEALTH CLEARANCE (SANITARY) CERTIFICATE
(Under the Tamilnadu Public Health Act, 1939)

{lastied tu M/s. Accurate Springs Pyt Ltd. Plot No: 5+12, Bipeot Industrial Park, Pillaipaklarm,
SriperumbudurTaluk, Kancheepuram district.)

o

Period from 2022-2023

[ herelyy declare that 1 have inspected M/s. Accurate Springs Pet. Ltd.,and its
permises of which is -at, Plot.Ne: 8412,  Sipeot Industrial  Park, - Pilladpakkam,
SriperumbudurTaluk, Kancheepuram District on 4.11.2022 and certify,

o That the Building is properly white washed/ pairited rieat and clean,

¢ That the supply of drinking water is wholesome.

e That tbe liquid and selid wastages are disposed of in sanitary manner.

= - That the sewage disposal pit {Beptic tank

o Thatin all necessary aspects the sanitation s good.

The Sanitary Certificate is issued Subject to the following conditions:

« - All staff and visitors must be screened by infrared thermal scanney before entering into
the premises. ‘

o CAllthe surfaces of the factory premises should be thoroughly disinfected three times ina
day. ‘

o - All the stafls and visitors should compulsory wear face mask, hand gloves and to maintain
social distance abont 6 feet. ' ‘ L

o If anyone suffering from fever, cold, cough and difficulty in breathing, it should be
informed to the local health anthority,

» The establishment shiould ban Cigarette and other tobacco products 10 the campis and
visible board should be displaved as per COTPA ACT 2003,

» Urnnecessary containers or things should be disposed to frequently to avold miosquito
hreeding for the preverntion and contral of vector borme i 25

¢ The number of urinals/toillets should be increased according to stall 's sirdnigth.

a {hild Jabour sheuld not be engaged.

# Ocourrence of any confagious disease should be nformed 1o the Undersig

sho, 18 fnaintair

wdoas perrales,

ed 1o take

&

necessary ac tion
e Thig certificate valld one vear from the date of issued.

vuntersigned ! 14 \
Countersig BLOCK HEALTH sU
SRIPERUMBUDY
MADHURA
UPGRADED 2RIMARY
KANCHEED:

FEITOR" tf BL A8
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be Pavment of Wellare Fund - 2022
O Ale Mot KPM/PAC/B01982 (KPM 49554}

Pleas hm% enclosed ooy Chegue Na; THETH
] . Chinmavanagar Braoch , Chennpai

: \.wmmi Five

Ahare N;m§ im ﬁw vear 22

%@ 092, for
Hundred and Eighty Only) being our

i Worker Ligtand loree A vaglosed,
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Ty, Date: 20.04.2023
Dy. Director of industrial Safety and Health
130/1, Gandhi Road,

Sriperumbudur - 602 105

Dear sir,

Sub: Application for Form 11 Notice of Periods of Work for Adult and Child Workers,
Ref. No. KPM-09554
Respected sir,

We herewith attached the Following documents.

& Form No~11 Tamil and English S §(d;3n;s

y

Kindly approve the Form 11.

Thanks & Repards,

For ACCURATE SPRINGS PVT LTD

I EW

B.KARTHIKKUMAR

Director

Do

Clo Depuly Director
dustrial Safety and Health-|
Kancheepuram @ Sriperumbudur
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI
0O.A. No. 70 OF 2023

M.K. SHANMUGAM
...APPLICANT
VERSUS

 THE MEMBER SECRETARY AND 13
- ORS. |
...RESPONDENTS

REPLY ON BEHALF
OF RESPONDENT NO. 10

K. SHANKAR VIGNESH (MS. 1816/2016)
S. GOPINATH (MS. 7703/2022)
S. SREENARMATHA (MS. 5244/2022)

COUNSELS FOR RESPONDENT NO.10

7598187987
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